IN THE CENTRAL ADMINISTRATIVE TRIRUNAL : HYDERABAD (BENCH

AT HYDERABAD.

Date of order : 31.7L1996.

0 fk§5
3.5 .NG.1752/9

Between ' *
B.Devara ju «+ Applicant
And

l. Union of India
Rep. by Secretary,

Min. of Communications,
Dept. of Posts,
New Delhi-1l.

2, Postmaster-General,
Kurnool Region,
Kurnool-518005.

3. Superintendent,

RMS 'A' Division,
CGuntakal-515801.

4, Head Record Officer,

- RMS 'AG' Division,
Guntakal=515801.

5. Inspector, R.M.S.,

AG({I) Sub-Division,

Guntakal-515801. .+ Respondents

Counsel for the Applicant
Counsel for the Respondents «s Shri N.R.Deva
CORAM '
Hon'ble shri Justice M.G.Chaudhari : Vice-Chai
Hon'ble shri H.Rajendra Prasad : Member (A)
 Oxder

(Per Hon'ble Shri Justice M.G.%haudhari, Vice-

The applicant appears to have been given
‘appointment as Rest House Attendant at Bangalo
1987. He ceased to be in employment since 198
that in pursuance of the memo dated 1.12.83 in
for selection test for the post of ED Mailman
but was placed at serial 15 in the waiting lig

however, offered the appointment at any time {

.. Shri B.S.A.Satyanarayana

raj, Sr. CGSC

rman

¢hairman) .
& temporary br
re way back in

7. It is his

he
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in the said waiting list have been appointed and

there was

no reason not to consider him for the said appointment. The

applicant states that he has filed a representatipn on 22.7.92

and a further representation on 23.7.92 to the PgstmasterGenermm

A.P.S.R. Kurnool but he has not received any reply. Although

the matter has become old and the claim of the applicant is

only on the basis of his inclusion in the waitli

in the list of 1983, we think that in fairness t

sted candidate:

ne representa-

tion of the applicant should have been consider%d by the

Respondent No.2 and the applicant should have bg

en informed of

the result thereof. Hence the following order {s passed:-

2. The Respondent No.2 is directed to considefr and dispose ¢

-the representations of the applicant dated 22.7..92 and 23.7.9

on merits and convey his decision to the applidgant indicatingmmm

brief reasons in éupport of that decisioﬁ;ﬁiaﬁ et o laazéhu

3. The above exercise should be completed within a period ¢

two months f_rorn the date of receipt of copy of |this order.

The 0.A. 1s accordingly disposed of. No order% as to costs.

Member (A) .

Dated: 31.7.1986.

Dictated in Open Court. }?vﬂJZTJ

br. | gm£h:tq £

( M.G.Chaudhari )
Vice-~Chaijrman,
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The Secretary, Union of India,
Ministry of Communications,
Dept.of Posts, New Delhi.

The Postmaster General,
Kurnool Region, Kurnool=-5.

The Superlntendent,
RMS 'A' Division, Guntakal 1.

The Head Record Officer,
*AG' Divisien,
Guntakal -80Q1.

The Ingpector, R.M.3, aG(I) sub Division,
Guntakal-801.

One copy to Mr.B.S.A.Satyanarayana, Advoc ate,
One copy to Mr,.N.R.Devraj, Sr.CGSC. CAT .Hyd.
One copy to Library, CAT.Hyd.

One spare COpY.

pvm.

CAT . Hyd.
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COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

" HYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR,JUST¥CE M.G.CHAUDHARI
VICE-CHATI RMAN

AND

THE HON'BLE MR.H,RAJENDRA PRASAD:M(A)

, _ . Dated: | = -1996
ORBBR/JUDGMENT
M.A/R.A/C.ANO.
. in
0.A.No. 52586 Q< GgPG .

T.a.NO. (W.P. )

Admitted and Interim Directions
issuegd
Allowefl.

. . {rection
Disposed of WlthA dir ct_:L_?__s__

-~ ' .
Di smigsed

Dismissed as withdrawn

Dishisseqd for Bef_ault.

Ordered/Re jected.

No order as to costs.
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